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OPEN COURT

CEN'i'kAL ~rJISTRATIV~, T}(113UNAL
ALLAHAB@ ~IC}l\

ALLAHABAD.

DatE:d This the 12th day ,of JANUARY 2004.

Original ~pplication no~ 1487 of 2003.

Hon 'ble f'.1ajGen KK Srivastava, .1ember-A
Hon'ble 0X. A.K. Bhatnag3£, ~ember-J

.\nand Kumar, s/o Late Sadhu singh,
•.../0 Vill and post Office r unwar ka ,
Distt. Saharanpur, at present posted as postman.
Head Office,

••. Ap~licant

By Adv sri Y. singh

VEr~sus

1. Union of India through Secretary.
Ministry of Communication. Deptt. of posts.
Dak Bhawan, Sansad Marg.
NEW DELHI - 110001.

2. Chief post ~aster General. D.P. Circle.
LUCKNOW - 226001.

3. senior supdt. of post Offices.
Sahar an~ur Division.
SAH.\..{f\NPUh.

e s pon den t e

By ACN sri R.C. Joshi

o R D E R

Maj Gen X.K. sriy'~va. Hember-Jl..
In this OAf filed under section 19 of t:.heA.T. Act.

1985. the applicant has sought for direction to res.t:-'0l'1dents

to declare the result of the applicant of the examination

held on 12.5.2002 for promotion to the post of Postal Asstt.
which has been with-held by the respondents. Tne d,Pplicc.ntk----

has further .IIaye.j tor direction to the respondents to sent!:
him on trdining and also to decide tne repre~entdtion

of the applicant which is pending before reupondent no. 3 •

. . . .2/-



2.

2. The applicant is working as postman in the

establishment of respondent no. 3 at Head post Office.

sanar anpur • He appear ed in th LOW r Graae Official

(in short LGO)examination on 12.5.2002. By communLcat Lou

uateu 5>.2.2003 tne app.l i can t was informeu by the offic.e

of re .....poric.en c no. 2 tri at; the result of four <..anaiuutes.

LncLucd.nq t lat of .) p.Li.c ant; , l~S been vith-tlelu. Tne

appLi.can t maue a represent~tion on 21.2.2003 with the

request for ueclaring nLs result. Besid.es tne applicant

also deposited ~. 20/- un er unclassifiea recei~t (in

sr.or t UCR) on 20.3.2003 ror communLcat Lon of marks

ob ained by him in the said examination. ne grievance

of the applicant is that inspite of representation ot

the applicant. the responden ts have neither .decLared his

resul t of the LGOexamination nor have they communicated

him the marks secured by him. Further the grievance

of the applicant is that out of four can --idates. whoae

results were with-held. t le result of two candidates have

been declared. whereas the result of tile app.l Lcant with

r 11 no. UP 184 has still not been declared.

3. e learned counsel for the a~plicant sUbmitte

tl at t.ne ori~inal records .nay be called for to deci e t.e

co.rt.z over sy , 'V~eare not inclined to call for t le records

as tnio case i~ fit to be fin911y disposed of at tne

admission stage itself by issuing suitable direction

to respondent no. 2. The applican t filed a representation

t.rrough proper Channel. WI ic is still penal.ilg. In our

opinion tne enus of justice snall be better served if tne

d t d ~ e tne re resentationrespOnde,1t no. 2 is directe 0' ec ..•.a

of tne applicant date
2d.10.2003 ( nn 8) by a reasoned.

.. ·3/-



3.

and speaking order within a specified time.

In the facts and~rcumstances the OA is finally
~oJr-\\\L~~~ s~

disposed of with direct.£on to respondent no, 2 to decide
1\

4.

tne representation of the applicant dated 2d.10.2003 (Ann8)

by reasoned and speaking order within a period of two

months fro.'TIthe date of commun.LcatLon of this order.

5. There shall be no order as to costs.

\~
Member (J)

jpcj


